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Y Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

0.A. No. 994/91 : Date of Decision :19=12~91
T.A.No. : . \
MdWMRRET Chandr  Babu & another Petitioner.

' ‘ petitioner (s)
Versus

TheeChief Personnel Officer, 5CR,Rail Nilay m, - Respondent.
Secunderab d & 2 others

shri NV Ramana ‘ ' Advocate for the
Respondent (s)

CORAM :
THE HON'BLE MR. R.BALASUBRAMANIAN : MEMBER (A)

THE HON'BLE MR. C.3.ROY  :  MEMBER (D)

1. Whether Reporters of local papérs may be allowed to see the Judgement ?
2. To be l'ﬁff;l'l'ed to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs té be circulated to other Benches of the Tribunal ?

S. i{emarks of Vice Chairman . on columns 1, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A No. 9%4/91 . Dt. of Order:19-12=81,

l1.Md.Cnandra Rabu
Z.8.Muni Raja
+.esApplicants

Vs,

1, The Chief Persennel Deficer,
Sputh Central Railway, Rail Nilayam,
Secunderabad.

2, The Deputy Chief Mschanical Engineer,
Carriage Repair 3hop, Tirupati,

3., The Uorkshop Personnel Officer,

Carrisge Repair Shop, SC Railway,
Tirupathi. '

.+ .Respondents

Counsel for the Applicants : Shri P:Krishna Reddy

Counsel for the Respondents :  Shri N.U.Ramanaas-ct?(abﬂ.

CORAM :
THE HON'BLE SHRI R:BAL ASUBRAMANIAN : MEMBER (A)
THE HON'BLE SHRI C.g.ROY - :  MEMBER (JUSICIAL)

(Order of the Division Banch delivered by .
Hon'ble Shri R.Balassubramanianm, Member (3J) 7,

- ———— -

In this application the :applicants prayed for the

relief that they should bs absarbed as Group '0D' staff in
omnd.
the Carriage Repair Shop, TirUQathi*iF that is not possible

else where in the South Central Railuways.

2. The agplicants appeared for the test iﬁ:ﬁﬁé}éﬁ%ﬁ;dfffﬁ

‘skilled artisans in the scale of 950-1500. This was in res—

ponse to the employment notice No. 1/84 uwhich announced, 436 [ .27

vacancies in all. This panel uas kept open from 21-3-87 to

09.2.
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20-~9-91, Due to their low position in ths panel the sppli-
cants could not get &2 appointed to the Group ‘0! posts for
which they have been empanelled, The Respondents instead
offered the Group 'D' post in the lower scale of 750-940 at
GuntakXal. But this also did not materialise on account of
apposition From.thsqﬁﬁgﬁur Union. The applicants hoped that
they would be absorbed atleast in Group 'D"posts in

Carriage Repaif Shop, |irupathi itself. In the meantime

the Respondenfs igsued employment neotification No.1/91
calling for app}ications From the open market for filling

up 40-group-'b' posts. Tﬁe applicantg are aggrieved that
@hile they, who had been eﬁpanelled for Group 'Eg posts and
subsequently could not be accomodated even in Group ‘D' posts
in the Guntakkal Diuision;it is not proper on the part of
the Respondents to ignore the case of the applicants and to

l

fill-up the vacancies from the open market, Hence this

applicaticn.

J. Counter has been filed on behalf of the Respon-
dents opposing the applicstion, Their plea nou is that they
have received a letter No.E(NG)11091/RR-1/21 dt.16=5-051

fram the Railway Board by which all fresh recruitments to
graup '0' posts have been stopped. They-haue also taken
pains to point out that neither the iqitial empanelment

to thé Gfoup 'i} posts nor the subseguent concurrence of the
applicants for absorbticn in the Group ‘D' posts vests the

applicants with any legal'rights.
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4. | We have heard Shri 9.Krishga Reddy, learned counsel
for the applicants and Shri N.V.Ramana, learned counsel for the
Respondents. te hauelalsu gone thraughffhe r ecords care?uliy.
We are Qf thz view that the applicants are entitled to be
considersd atleast for the.Group 'D' posts. In these circums-
tances ue diraﬁt the Respaondents that as and when thé Group ‘Df
posts in the oﬁtsider's quota become available at Carriage
Repair Shop, lirupathi or any where else in the Guntakkal
Division, the applicants should be considered first bDefore
considering any other case in the order of their rank in
the empanelment for Group 'C' posts.With these directions
the application is disposed-of with no order as to costs.
(li.AAHLANWM,»; . ' 
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(R.BALASUBRAMANTAN) (c /3.rROY)
Member (&) Member (J)

avl/

Dated: 19th December, 1991, ‘i%:’/ffjgzj}
Dicted. in Cpen Court. Dy.Registrar (J)
To

1. The Chief Personnel Officer, S.C. Railway,
Railnilayam, Secunderabad.

2. The Deputy Chief Mechanical Engineer,
Carriage Repair Shop, Tirupathi,

3. The WorkshopPersonnel Officer, :
Carriage Repair Shop, S.C. Rly, Tirupathi,

4. One copy to Mr.P,Krishna Reddy, Advocate, CAT.Hyd.Bench,
5. One copy to Mr,N,v.Ramana, SC for Rlys, CAT,Hyd,
6. One spare Copye.
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